
O.A. No, 819 of 2010 

Uch.aba Sahu . Applicant 
Vs 

I.Jnion of India & Ors Respondents 

Order dated: 21.12.2010 

C OR AM 
Honb1eShriMohapini,inber ( 
H on 'b e SIriA K Pa naikM ember 

Heard Sn B .Panda, Ld. (7ounsel for the 

applicant and Sri U.B.Mohapatra, Ld. Sr. Standing Counsel 

appeanng for the Respondents, on whom a copy of this (IA. 

has already been strved. 

2. 	in the present Original Application, which has 

been flied under Section 19 of the Administrative Tribunals 

Act, 1985, the apphcant has prayed for the Ibiowing reliefs: 

to pass appropriate order :s) by 
directing 	the 	CC IT, 	the 
Respondent No.2 to dispose of the 
petition sanction.mg the financial 
benefitt applicable to the grade of 
Office 	Superintendent w.e I 
05.05.2005 at par with the juniors. 
and all other monetary benefit 
including fixalion of monthly 
pension etc. revised which may 
please be fixed up. 

ii) to pass such other order,.. 
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The applicant has also prayed for the following 

interim relief: 

Pending finalization of the 
()riginal 	Application 	the 
Respondent No.2 may please be 
directed to dispose of the 
representation di. 30, 12.2005 and 
subsequent 	petitions 	till 
1609.2008 made by the applicant 
within a stipulated period. 
Considering the urgency arises in 
the matter for having acute 
financial loss difficulties and other 
u.navoided situations developed to 
grab and thereafter the applicants 
existence. 

3. 	Ld. Counsel for the applicant submits that 

though the applicant has made the prayer for sanctioning the 

financial benefit applicable to the grade of C)ffice 

Superintendent w.e.f. 5.5.2005 at par with the juniors and all 

other monetary benefits including fixation of monthly 

pension etc., the applicant will he satisfied if his pending 

representations are considered by the concerned authorities 

and appropriate orders are passed within, a reasonable time 

frame. He further submits that though the applicant has 

made a series of representations vide knn.exure-A18 series, 

the last representation is dated 09.06.2007 addressed to the 

Chairman, C H.D.T. (Respondent No.2). Since, th 
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representations have not been considered so far, he has: 

approached this Tribunal. 

Having heard and as agreed to by the Ld.. 

Counsel fbr the parties, without going into the merits of the 

case, the O.A. is hereby disposed, of, at the stage of 

admission itself, directing Respondent No.2 to consider the 

representation dated 09 06.2007 as at Annexure-A/8 within 

60 days from the date of receipt of a copy of this order under 

intimation to the applicant. 

Send copy of this order, along with copy of the 

O.A., to Respondent No.2 at the cost of the applicant. Ld.. 

Counsel for the applicant undertakes to deposit the postal 

requtsites rn coure of the day 

V 

MEMBER (i) 


